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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
ORIGINAL APPLICATION NO.68/2026 -i;“d%::? iy 4

IN ,"{g_;:’o s
4

I.A. No.209/2026 (WZ) f % ¢ 1o
Mr. Raj Kashinath Mhatre App]i%ﬁh i '% 97 5
\ '.“4; - 7—)
v/s ST ManaRt
MPCB & Ors. .... Respondents

Affidavit on behalf of Respondent No.1-MPCB in compliance
of the Order dated 27/4/2026 passed by this Hon’ble NGT.

I, Rakesh S. Dafade, Aged about 52 Years, Occupation —
Service, the Sub- Regional Officer of the Maharashtra Pollution
Control Board at Mumbai-III, having office address at Kalpataru
Point, 2nd Floor, Sion Matunga Scheme Road No.8, Sion (East),

Mumbai-400 022, do hereby state on solemn affirmation as under:-

] I say and submit that I am filing this affidavit in compliance of
the Order dated 27/4/2026 passed by this Hon’ble NGT,
wherein the Hon’ble NGT directed the Respondents to submit
their reply affidavits.

2, [ say that the present application is seeking attention against the
alleged environmental degradation and air pollution caused by
Respondent No.10 ie Vikhroli Business City Pvt Ltd through
its contractor ie. Respondent No.11 L & W Construction Pvt
Ltd. I say that the said project has obtained EC dated
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06/05/2022 and also the expansion EC dated 12/04/2023. The
said EC is enclosed at page No. 81 of the OA.

I say and submit that Respondent No.1-MPCB has granted
Consent to Establish dated 6/9/2022 to Respondent No.10-M/s.
Vikhroli Business City Pvt.Ltd. at Kanjurmarg (West),
Mumbai-400 013 (Project Proponent-PP) for the proposed
commercial building project at CTS No.110A, 110/1 to 37 of e
Village : Hariyali, LBS Marg, Kanjurmarg (West), Mumbai,
400 013 under ‘Red’ LSI category on total plot area 6f
25,516.30 sq.mtrs. For total construction of BUA of 2, S
16,250.35 sq.mtrs. as per specific condition. B (6) of EC\”:;-

£re."

Al

ﬂ.{

granted dated 6/5/2022 including utilities and services, subject <\

to certain terms and conditions.

I say and submit that thereafter, the Respondent Board has
granted Consent to Establish for Expansion dated 11/7/2023 in
existing proposed commercial building project to Respondent
No.10-M/s.Vikhroli Business City Pvt. Ltd. -PP at the aforesaid
site under Red/LSI Category, subject to certain terms and
conditions. A copy of the Consent to Establish for Expansion
dated 11/7/2023 is enclosed herewith and marked as an

Annexure-1.

I say and submit that Respondent No.9-BMC has issued Stop
Work Notice dated 8/1/2026 to the Respondent No.10-PP for

failure to comply with the Guidelines issued to mitigate air
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pollution. A copy of the said Notice dated 8/1/2026 s enclosed

herewith and marked as an Annexure-I1.

I say and submit that the in order to verify the complaint made
by the Applicant, the Officials of the Respondent No.1-MPCB
at Mumbai visited to the aforesaid site on 23/4/2026 and
observed following non-compliances.

i.  Not provided barricading of 25 feet high tin/metal sheets
around the periphery of construction projects.

ii. Not provided water sprinkling system during loading and
unloading of materials at the construction sites to control
air emissions.

iii. The water sprinkling is not done on debris/earth material
etc. which is prone to generate air borne particulate
matters at all construction sites without fail.

iv. The Construction and Demolition (C & D) waste
generated within the premises/site of work is not
transported to designated unloading site and record of the
same is not produce etc.

In view of the aforesaid non-compliance, the Respondent
Board has issued Proposed Directions u/s 33A of the Water
(Prevention & Control of Pollution) Act, 1974 and u/s 31Aof
the Air (Prevention and Control of Pollution) Act, 1981 vide
letter dated 15/5/2026 to the Respondent No.10-PP.

In response to the said proposed directions, the
Respondent No.10-PP has submitted its reply dated 20/6/2026
about the steps taken by them. Copies of the proposed
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directions dated 15/5/2026 and reply from the Respondent

No.10-PP are enclosed herewith and marked as an Annexure-

‘III’ collectively.

I say and submit that in order to verify the compliance of the
proposed directions dated 15/5/2026, the Officials of the
Respondent No.1-MPCB at Mumbai visited to the site of
Respondent No.10-PP on 9/6/2026 and observed as follows :

I

ii.

iii.

iv.

V1.

Vil.

PP has not provided 25 feet high tin/metal sheets around

2 3 : _,././ o B
the periphery of construction projects. Pt 3% O 1 |
PP has not provided water sprinkling system durmg

[ = CRE v
loading and unloading of materials at the constri: chqﬁ i‘n ug
._. L‘ & f26/

o |

sites.
The water sprinkling is done on debris/earth materia ?’6‘ \"“'-"
The construction sites has deployed sensor-based air ~w=—
pollution monitors at work site. PP has installed display

board at the main gate within their premises.

During the visit, the PP has not provided record about the
generation of the construction and demolition (C & D)

waste generated within the premises / site of work
transported to the designated uploading site.

PP has not provided vehicle tyre washing facilities at all

exit points of construction site.

Daily cleaning is carried out of major roads for removal

of dust by using vacuum sweeping or water sprinkling,

brushing, brooming and sweeping.
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viii. Dust landing tyre of construction material carrying
vehicles moved on public roads without tyre washing,
which leads to dust emission on roads.

ix. PP has not started construction of STP.

x. Huge dust found in the premises and dust found
accumulated in the premises.

xi. 3 nos. of smog gun (fogger cannon) are found in operation
at the site.

xii. No heavy noise felt in the premises due to pneumatic
drilling operation at first floor concrete. Acoustic
enclosures are not provided toCompressor operated on
diesel.

xiii. Under construction floor are covered with green net /
enclosures. (xiv)

xiv. Despite issuance of stop work issued by BMC, the

construction work of building found in operation. Copy
of the Visit Report dated 09/06/2026 is enclosed herewith
and marked as “Annexure I'V”.

8. Isayand submit that the Respondent No.1-MPCB has also carried
out Ambient Air Quality Monitoring through its Mobile
Monitoring Van in the vicinity of the project site. The monitoring
results revealed that particulate matter concentrations exceeded

the National Ambient Air Quality Standards (NAAQS), as

detailed below:
Parameter Observed Average Concentration (ug/m?) NAAQS Limit
(pg/m?)
Date 25/04/2026 To | 26/04/2026 To
26/04/2026 27/04/2026
PM10 150.46 148.40 100
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PM2.5 68.58 68.38 60

The monitoring data indicates exceedance of prescribed
standards for both PM10 and PM2.5 parameters, demonstrating
continued impact of dust generating activities in and around the
project area. Ambient Air Quality Monitoring results are annexed

herewith as Annexure-V.

9. It is submitted that the Respondent No.10-PP has claimed that

they have partially complied, however, after verification by the

'.‘\
EU'

Respondent-Board, it is observed that certain critical diffst e

mitigation measures are still not fully taken by the Rcspondent 1
&f.,jig'—

No.10-PP. Further, Ambient Air Quality Monitoring conducte
by MPCB indicates exceedance of NAAQS for PM 10 and ﬁMZ 5,

.,

/\ e

P
10. In view of the above, the Respondent Board will initiate~. !/

Sr—

bo:

-

appropriate action under the provisions of the Water Act and Air

Act after due process of law.
Solemnly affirmed on this | Z‘H"day of June, 2026 at Mumbai.

For and on behalf Maharashtra
Pollution Control Board,

(Rakesh S Dafade)
Sub Reglonal Officer-Mumbai-III

EFOR

W‘//%‘éf/w
VASANT B. MORE

NOTARIAL Notary Gr. Mumbai

7., Vijaya sadan, Flat No. 304,
Apove AXis Bank, o

& West, Mumba|—4000 _

REGISTLR . Lidaiveres l<“f\‘
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 PR AL Kalpataru Point, 2nd and

Fax: 24023516 e 4th floor, Opp. Cine Planet

Website: http:/mpcb.gov.in Wﬁﬁ Cinema, Near Sion Circle,

Email: cac-cell@mpcb.gov.in Sion (E), Mumbai-400022
| 4

Infrastructure/RED/L.S.I ;

No:- Format1.0/CAC-CELL/UAN No.0000152202/CE/2307000593 i

To, o

Vikhroli Business City Pvt Ltd., \, liFE WP

CTS No. 110A, 110/11 to 37, 112/E/1, &‘ A : v

112/E/3 & 112/E/4, 109, 109/1 of Village \ d ot

Hariyali, LBS Marg at Kanjurmarg (W),
Mumbai - 400013.

Sub: Grant of Consent to Establish for Expansion in existing proposed
Commercial Building project under Red/LSI Category.

Your Service is Our Duty

Ref: 1. Environment Clearance for proposed Commercial Building project
accorded by Env. Dept, GoM vide letter SIA/MH/MIS/68495/2021 dtd.

06/05/2022.
2. Consent to Establish for proposed Commercial building project accorded
& "? by the Board vide letter No. Format 1.0/CAC-CELL/UAN No.

™\ Jx\ . 0000134865/CE/22090002 18 dtd. 06/09/2022.
- \ g , 3. Environment Clearance for proposed Expansion of Commercial Building
’, L =, project accorded by Env. Dept, GoM vide letter SIA/MH/MIS/77139/2021
e @) dtd. 12/04/2023. :

- .;1_?” 4. Minutes of Consent Appraisal Committee meeting held on 05/07/2023.

5 < _ s

**_Xour application NO. MPCB-CONSENT-0000152202
For: Grant of Consent to Establish for Expansion under Section 25 of the Water (Prevention
& Control of Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 and Authorization / Renewal of Authorization under Rule 6 of the
Hazardous & Other Wastes (Management & Transboundry Movement) Rules 2016 is
considered and the consent is hereby granted subject to the following terms and conditions
and as detailed in the schedule 1,11,IIl & IV annexed to this order:

1. Consent to Establish for Expansion is granted for a period upto
Commissioning of the project or up to 5 years whichever is earlier.

2. The capital investment of the project is Rs.1300 (Existing Rs. 2000 Crs +
proposed expansion Rs.1300 Crs = Total Rs. 3300 Crs) Cr. (As per C.A
Certificate submitted by industry).

3. The Consent to Establish for Expansion is valid for Commercial Building
project named as Vikhroli Business City Pvt Ltd., CTS No. 110A, 110/11 to 37,
112/E/1, 112/E/3 & 112/E/4, 109, 109/1 of Village Hariyali, LBS Marg at
Kanjurmarg (W), Mumbai - 400013 on Total Plot Area of 35,816.44 SqMtrs for
Total Construction BUA of 3,20,540.54 SqMtrs as per Specific condition No. B
(4) of EC granted dated 12/04/2023 including utilities and services.

0 - 0 DDLa ed PIot Ared (] 3 UL Q

1  |EC- dtd. 06/05/2022 25516.30 216250.35

2 |Cto E- dtd. 06/09/2022 25516.30 216250.35
3 |EC for Exp - dtd. 12/04/2023 35816.44 320540.54

. B 0. = - ndus-id. ar3
(11-07-2023 05:14:02 pm) /QMS.PO6_F01/00 Page 1 of 7
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4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

z; Description ‘;f:g;;%ef Standards to Disposal
1. [Trade effluent Nil Nil Nil
2. |Domestic effluent 820 As per The treated sewage shall be
Schedule - | 60% recycled for secondary
purposes and remaining shall be
Luti!ized on land for gardening
and/ or connected to local body
sewer line with water metering
system.
5. Conditions under Air (P& CP) Act, 1981 for air emissions:
stack No. Description of stack / Number of Standards to be
source Stack achieved
S-1 & 5-8 |DG Sets of 2500 kVA x 08 08 As per Schedule -lI
6. Conditions under Solid Waste Rules, 2016:

Sr
No

1 |Bio-degradable Waste 831 Kg/Day

Quantity &

Type Of Waste UoM

Treatment Disposal

OWC followed by

composting facility. Used as Manure.

Handed over to
Auth. Vendor.

3 [STP Sludge 74 Kg/Day |Drying Used as Manure.

7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
Collection, Segregation, Storage. Transportation, Treatment and D%T.(ﬁ
i bl |

2 |Non-biodegradable Waste| 1246 Kg/Day [Segregation

hazardous waste:

Sr
No

Category No. Quantity UoM Treatment Dispcsal

Handed over te Au
Ltr/ARecycle lreprocessor. } =

8. This Board reserves the right to review, amend, suspend, revoke etc. thls‘\gor)séﬂt and
the same shall be binding on the industry. \’/\

Al ~
9. This consent should not be construed as exemption from obtaining necess,aji’i\
NOC/permission from any other Government agencies.

10. PP shall provide STP of adequate capacity to achieve the treated domestic effluent
standard for the parameter BOD-10 mg/lit including disinfection facility.

11. The treated sewage shall be 60% recycled for secondary purposes such as toilet
flushing, air-conditioning, cooling tower make up, firefighting etc. and remaining shall
be utilized on land for gardening and/ or connected to local body sewer line with water
metering system.

12. PP shall provide organic waste digester along with composting facility/bio-digester
(biogas) for the treatment of wet garbage.

13. PP shall make provision of charging ports for electric vehicles at least 30% of total
available parking slots.

5.1 Used or spent oil

"M/S VIKHROLT BUSINESS CITY PVT. LTD,/CE/UAN No.MPCB-CONSENT-0000152202/Indus-1d. 169473
(11-07-2023 05:14:02 pm) /QMS.PO6_F01/00 Page 2 of 7
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14. PP shall extend existing BG of Rs. 25 Lacs towards compliance of EC and Consent

conditions.
This consent is issued as per communication letter dated 03/11/2022 which is

approved by competent authority of the board.

£5725eb5
cdacécS9
47554617

Received Consent fee of -

Sr.No Amount(Rs.) Transaction/DR.No. Date
3 6600000.00 |MPCB-DR-15660 14/12/2022|RTGS

Consent fees of Rs. 26,00,000/- utilized in this Consent out of Rs. 66,00,000/-
and remaining Balance fees of Rs. 40,00,000/- will be considered at the time

of next renewal of consent.

Copy to:

1. Regional Officer, MPCB, Mumbai and Sub-Regional Officer, MPCB, Mumbai Il|
- They are directed to ensure the compliance of the consent conditions.

2. Chief Accounts Officer, MPCB,Sion, Mumbai

Transaction Type

~LTD. 5. MPCB- - hdus-1d. 169473
(11-07-2023 05:14:02 pm) /QMS.PO6_F01/00 Page 3 of 7
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SCHEDULE-I
rms & c itions for com n f Water P ti

1) Al As per your application, you have proposed to provide Sewage Treatment Plant of
designed capacity 900 CMD with MBBR technology for the treatment of 820 CMD of
sewage.

B] The Applicant shall operate the sewage treatment plant (STP) to treat the sewage
so as to achieve the following standards prescribed by the Board or under EP Act,
1986 and Rules made there under from time to time, whichever is stringent.

Limiting concentration not to exceed in mgy/l,

Sr.No Parameters

except for pH

1 pH 5.5-9.0

2 BOD 10

3 COD 50

4 TSS 20

5 NH4 N 5

6 N-total 10 .
7 |Fecal Coliform less than 100

C] The treated sewage shall be 60% recycled for secondary purposes such as toilet
flushing, air-conditioning, cooling tower make up, firefighting etc. and remaining
shall be utilized on land for gardening and/ or connected to local body sewer line
with water metering system.

2) The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or and extension
or addition thereto.

3) The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

4) The Applicant shall comply with the provisions of the Water (Prevention &
Control of Pollution) Act,1974 and as amended, and other provisions as
contained in the said act.

Water consumption eSS
quantity (CMD)

Purpose for water consumed

1. |Industrial Cooling, spraying in mine pits or boiler feed 0.00
2. |Domestic purpose 924.00 |
3. [|Processing whereby water gets polluted & pollutants 0.00 4=
" |are easily biodegradable : \ oy b
4. Processing whereby water gets polluted & pollutants 0.00 \_._0_ e

are not easily biodegradable and are toxic J e

5) The Applicant shall provide Specific Water Pollution control system as per the\\T
conditions of EP Act, 1986 and rule made there under from time to time.

. e 0. = = ndus-id. 473
(11-07-2023 05:14:02 pm) /QMS.PO6_F01/00 Fage sty
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1)

2)

3)

4)

5)

(11-07-2023 05:14:02 pm) IQMS.P(.)G_FI;UOD

SCHEDULE-I
Terms & conditions for compliance of Air Pollution Control:

As per your application, you have proposed to provide the Air pollution
control (APC)system and also proposed to erect following stack (s) and to
observe the following fuel pattern-

Stack Type Sulphur

ARC System Height(in of Content(in Pollutant Standard

provided/proposed mtr)  Fuel %)

Sets of HSD
S;a& 2500 | Acoustic Enclosure | 30.00 [1968 1 502 2;?624
KVA x Ltr/Hr g

The applicant shall operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards.

l Total Particular matter | Nottoexceed | 150 mg/Nm3 |

The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacemenalteration well before its life come to an end or erection of new pollution
control equipment.

The Board reserves its rights to vary all or any of the condition in the consent, if due to

any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

Conditions for utilities like Kitchen, Eating Places, Canteens:-

a) The kitchen shall be provided with exhaust system chimney with oil catcher
connected to chimney through ducting. =~

b) The toilet shall be provided with exhaust system connected to chimney through
ducting.

c) The air conditioner shall be vibration proof and the noise shall not exceed 68
dB(A).

d) The exhaust hot air from A.C. shall be attached to Chimney at least 5 mtrs. higher
than the nearest tallest building through ducting and shall discharge into open air
in such a way that no nuisance is caused to neighbors.

0. - - ndus-id. 169473 Page 5 of 7
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SCHEDULE-HI
Details of Bank Guarantees:

Sr. Consent{C2E/C2 Submission Purpose Compliance

No. O/C2R) Imposed Period of BG Period

Validity Date

Towards
Consent to g Compliance
Establishfor | K> 23 [EXtension off o ecg
Expansion i 9 toE
conditions.

** The above Bank Guarantee(s) shall be submitted by the applicant in favour of Regional
Officer at the respective Regional Office within 15 days of the date of issue of Consent.
# Existing BG obtained for above purpose if any may be extended for period of
validity as above.

Commissioning of | Commissioning of
the project or 5 | the project or 5
years whichever | years whichever

is earlier. is earlier.

BG Forfeiture History

Consent Amount of ¢, mission Purpose AmaBu(?t of Rea;cén of

Srno. BG 2
(C2E/C20/C2R) imposed Period of BG Forfeiture Forfeiture
NA

BG Return details

Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG Amount of BG Returned
NA

SCHEDULE-IV
Conditions during construction phase -

During construction phase, applicant shall provide temporary sewage and
MSW treatment and disposal facility for the staff and worker quarters.
During construction phase, the ambient air and noise quality shall be
B |[maintained and should be closely monitored through MoEF approved
laboratory.

Noise should be controlled to ensure that it does not exceed the
prescribed standards. During night time the noise levels measured at the
boundary of the building shall be restricted to the permissible levels to
comply with the prevalent regulations. .

A

1 The applicant shall provide facility for collection of samples of sewage effluents, air-

emissions and hazardous waste to the Board staff at the terminal or designated pomts A &
and shall pay to the Board for the services rendered in this behalf. :

2 The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and
Environmental Protection Act 1986 and Solid Waste Management Rule 2016, Noise - "]’
(Pollution and Control) Rules, 2000 and E-Waste (Management & Handling Rule 2011. - °

3 Drainage system shall be provided for collection of sewage effluents. Terminal /|
manholes shall be provided at the end of the collection system with arrangement for
measuring the flow. No sewage shall be admitted in the pipes/sewers downstream of
the terminal manholes. No sewage shall find its way other than in designed and
provided collection system.

4  Vehicles hired for bringing construction material to the site should be in good condition
and should conform to applicable air and noise emission standards and should be
operated only during non-peak hours.

. i 0. - - ndus-id. 473
(11-07-2023 05:14:02 pm) /QMS.PO6_F01/00 Page o7
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5 Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

. g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

6  Solid Waste - The applicant shall provide onsite municipal solid waste processing system &
shall comply with Solid Waste Management Rule 2016 & E-Waste (M & H) Rule 2011.

7 Affidavit undertaking in respect of no change in the status of consent conditions and
compliance of the consent conditions the draft can be downloaded from the official web site
of the MPCB. e

8  Applicant shall submit official e-mail address and any change will be duly informed to the
MPCB. b oS

9  The treated sewage shall be disinfected using suitable disinfection method.

10 The firm shall submit to this office, the 30th day of September every year, the environment

statement report for the financial year ending 31st march in the prescribed Form-V as per
the provision of rule 14 of the Environmental ( Protection) Second Amended rule 1992.

11 The applicant shall obtain Consent to Operate from Maharashtra Pollution Control Board
. before commissioning of the project,

T
.=
i
i

This certificate is digitally & electronically signed.

mummmmjmmmmIgg#B Page 7 of 7

(11-07-2023 05:14:02 pm) /QMS.PO6_F01/00
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 o el e Kalpataru Point, 2nd and

Fax: 24023516 L. S 4th floor, Opp. Cine Planet

Website: http://mpcb.gov.in xifia‘:iﬁ Cinema, Near Sion Circle,

Email: cac-celi@mpcb.gov.in Sion (E), Mumbai-400022
“"

Infrastructure/RED/L.S.I

No:- Format1.0/CAC-CELL/UAN No.0000134865/CE/2209000218
Tn' . . = L
Vikhroli Business City Pvt Ltd., '
CTS No. 110A, 110/11 to 37 of Village .
Hariyali, LBS Marg at Kanjurmarg (W), = Ui~
Mumbai - 400013. Your Service is Our Duty

Date: 06/09/2022

Sub: Consent to Establish for proposed Commercial Building project under
Red/LSI category.

Ref: 1. Environment Clearance for proposed Commercial Building project
accorded by Env. Dept, GoM vide letter SIA/MH/MIS/68495/2021 dtd.
06/05/2022.

2. Minutes of Consent Appraisal Committee meeting held on 28/07/2022.

Your application NO. MPCB-CONSENT-0000134865

For: Grant of Consent to Establish under Section 25 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization / Renewal of Authorization under Rule 6 of the Hazardous & Other
._.Wastes (Management & Transboundry Movement) Rules 2016 is considered and the
uconsent is hereby granted subject to the following terms and conditions and as detailed in
;he schedule LILIIl & IV annexed to this order, B

1./:, ‘The Consent to Establish is granted for a period upto commissioning of

-7 project or up to 5 year whichever is earlier.

2. The capital investment of the project is Rs.2000 Cr. (As per C.A Certificate
submitted by industry).

3. The Consent to Establish is valid for proposed Commercial Building project
named as Vikhroli Business City Pvt Ltd., CTS No. 110A, 110/11 to 37 of
Village Hariyali, LBS Marg at Kanjurmarg (W), Mumbai - 400013 on Total Plot
Area of 25,516.30 SqMtrs for Total Construction BUA of 2,16,250.35 SqMtrs
as per Specific condition No. B (6) of EC granted dated 06/05/2022 including
utilities and services

Sr.No Permission Obtained Plot Area (SqMtr) BUA (SqMtr)

EC- dtd. 06/05/2022 25516.30 216250.35
4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:
Sr No Description Permitted (in CMD) Standards to Disposal

Page1of7 *
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10.

1l

1.

13.

Sr

No Description Permitted Standards to Disposal
2. |Domestic 656  |As per Schedule - | he treated sewage shall be
effluent 60% recycled for secondary

[purposes and remaining shall
be utilized on land for
gardening and/ or connected to
local body sewer line with water,
metering system.

Conditions under Air (P& CP) Act, 1981 for air emissions:

Stack No. Description of stack / Number of Standafds to be
source Stack achieved

S-1 & S-2 |DG Sets of 630 kVA x 2 02 As per Schedule -l

Conditions under Solid Waste Rules, 2016:

Sr Quantity &
Type Of Waste UoM

1 [Bio-degradable Waste 1347 Kg/Day

Treatment Disposal

OWC followed by
composting facility.

No

Used as Manure.

Handed over to
Auth. Vendor.

3 |STP Sludge 29 Kg/Day |Drying Used as Manure.

Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
treatment and disposal of hazardous waste:

2 |Non-biodegradable Waste| 2021 Kg/Day {Segregation

Category No. Quantity UoM Treatment Disposal

Handed over to Auth.
reprocessor.

This Board reserves the right to review, amend suspend, revoke etc. this consen d s
the same shall be binding on the industry. |

FAN
This consent should not be construed as exemption from obtaining g’écéssnfm
NOC/permission from any other Government agencies. H MGRF T

PP shall provide STP of adequate capacity to achieve the treated dome |c:efﬂ‘ t*r.‘ M
standard for the parameter BOD-10 mg/lit including disinfection facility. } -

The treated sewage shall be 60% recycled for secondary purposes suchyz as i‘qlet

flushing, air-conditioning, cooling tower make up, firefighting etc. and remai aths
be utilized on land for gardening and/ or connected to local body sewer line with atMAH k
metering system. ]

PP shall provide organic waste digester along with composting facility/bio-digester
(biogas) for the treatment of wet garbage.

PP shall make provision of charging ports for electric vehicles at least 40% of total
available parking slots.

Page 2 of 7
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14. PP shall submit BG of Rs. 25 Lakh towards compliance of EC and Consent conditions.

23172017
2a440eeb
1478cd00
ed85cBes
cff43bta
ddaedbtd
£2423172
Dac83edB

Signed by: Ashok Shingaxé’
Member Secretary g

Received Consent fee of -

Sr.No Amount(Rs.) Transaction/DR.No. Transaction Type

Date
18/04/2022|NEFT

4000000.00 |MPCB-DR-11398

Copy to:

1. Regional Officer, MPCB, Mumbai and Sub-Regional Officer, MPCB, Mumbai Il
- They are directed to ensure the compliance of the consent conditions.

2. Chief Accounts Officer, MPCB,Sion, Mumbai

e VIVHDB 10 1
am) /QMS.PO6_F01/0
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am) IQMS PO6_ FOIIOD

SCHEDULE-I
Ter t Water Polluti :

1)  A] As per your application, you have proposed to provide Sewage Treatment Plant of
designed capacity 660 CMD with MBBR technology for the treatment of 656 CMD of
sewage.

B] The Applicant shall operate the sewage treatment plant (STP) to treat the sewage
so as to achieve the following standards prescribed by the Board or under EP Act,
1986 and Rules made there under from time to time, whichever is stringent.

Limiting concentration not to exceed in mg/l,

Sr.No Parameters except for pH

¥ pH 5.5-9.0

2 BOD 10

3 COoD 50

4 TSS 20

5 NH4 N 5

6 N-total 10

7 |Fecal Coliform less than 100

C] The treated sewage shall be 60% recycled for secondary purposes such as toilet
flushing, air-conditioning, cooling tower make up, firefighting etc. and remaining
shall be utilized on land for gardening and/ or connected to local body sewer line
with water metering system.

2) The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or and extension
or addition thereto.

3) The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the complgance
of standards and safety of the operation thereof.

4) The Applicant shall comply with the provisions of the Water (Prévéutlon &
Control of Pollution) Act,1974 and as amended, and other p olﬁsmns as

contained in the said act. g :

Purpose for water consumed WZT;;&?:S;'CI';;E')O”
. |Industrial Cooling, spraying in mine pits or boiler feed .
2. |Domestic purpose 729.00. .,
3 Processing whereby water gets polluted & pollutants ~_
" |are easily biodegradable

Processing whereby water gets polluted & pollutants
are not easily biodegradable and are toxic

=

0.00

5) The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time.

Page 4 of 7



333

1)

2)

3)

4)

5)

am) IQMS PO6 FO].IOO

SCHEDULE-I
ion r Air P t -

As per your application, you have proposed to provide the Air pollution
control (APC)system and also proposed to erect following stack (s) and to
observe the following fuel pattern-

Stack Type Sulphur

Stack APC System . : j
Source : Height(in of Content(in Pollutant Standard
No. provided/proposed mir) - Fusl %)
DG
HSD
S-1 &|Sets of ; 65.28
s2 | 630 Acoustic Enclosure 5.02 L%r?g 1 S02 Kg/Day
kVA x 2

The applicant shall operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards.

[ Total Particular matter | Nottoexceed | 150 mg/Nm3 |

The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacemenalteration well before its life come to an end or erection of new pollution
control equipment.

The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole orinpart is necessary).

Conditions for utilities like Kitchen, Eating Places, Canteens:-

a) The kitchen shall be provided with exhaust system chimney with oil catcher
connected to chimney through ducttng

b) The toilet shall be provided w:th exhaust system connected to chimney through
ducting.

c) The air conditioner shall be vibration proof and the noise shall not exceed 68
dB(A).

d) The exhaust hot air from A.C. shall be attached to Chimney at least 5 mtrs. higher -
than the nearest tallest buﬂdmg through ducting and shall discharge into open air
"1 As,uch a way that no nuisance is caused to neighbors.

\
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YIRY '{l.
am) /QMS.

SCHEDULE-III
Details of Bank Guarantees:

Sr. Consent(C2E/C2 Submission Purpose Compliance

Towards
Compliance

Commissioning of | Commissioning of

Consent to of EC & C the projector 5 | the project or 5
Establish to E years whichever | years whichever
coRditions. is earlier. is earlier.

** The above Bank Guarantee(s) shall be submitted by the applicant in favour of Regional
Officer at the respective Regional Office within 15 days of the date of issue of Consent.
# Existing BG obtained for above purpose if any may be extended for period of
validity as above.

BG Forfeiture History

Amount of i,
s Consent BG Submission Purpose

Amount of Reason of
BG BG

(C2E/C20/C2R) imposed Perlod of BG Forfeiture Forfeiture

NA
BG Return details

Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG Amount of BG Returned
NA

SCHEDULE-IV
Conditions during construction phase
During construction phase, applicant shall provide temporary sewage and
[MSW treatment and disposal facility for the staff and worker quarters.
During construction phase, the ambient air and noise quality shall be

B |maintained and should be closely monitored through MoEF approved
laboratory. =

Noise should be controlled to ensure that it does not excee’g"_'gﬁeo 1
prescribed standards. During night time the noise levels measured‘at the|.~——

A

c boundary of the building shall be restricted to the permissible Jevels-fo
comply with the prevalent regulations. F o Lt ""G:
S ¢ Bap LER A
l“. - ‘\ o> o in

".‘ . 1% \
The applicant shall provide facility for collection of samples of sewage efffugnts,.air_.
emissions and hazardous waste to the Board staff at the terminal or designated WP N
and shall pay to the Board for the services rendered in this behalf. N

The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and
Environmental Protection Act 1986 and Solid Waste Management Rule 2016, Noise
(Pollution and Control) Rules, 2000 and E-Waste (Management & Handling Rule 2011.

Drainage system shall be provided for collection of sewage effluents. Terminal
manholes shall be provided at the end of the collection system with arrangement for
measuring the flow. No sewage shall be admitted in the pipes/sewers downstream of
the terminal manholes. No sewage shall find its way other than in designed and
provided collection system.

Vehicles hired for bringing construction material to the site should be in good condition
and should conform to applicable air and noise emission standards and should be
operated only during non-peak hours.

\ |

PO6_FO1/0 Page 6 of 7
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Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

Solid Waste - The applicant shall provide onsite municipal solid waste processing system &
shall comply with Solid Waste Management Rule 2016 & E-Waste (M & H) Rule 2011.

Affidavit undertaking in respect of no change in the status of consent conditions and
compliance of the consent conditions the draft can be downloaded from the official web site
of the MPCB. ,

Applicant shall submit official e- maﬂ address and any change will be duly informed to the
MPCB.

The treated sewage shall be dlsmfected usmg smtable disinfection method.

The firm shall submit to this office, the 30th day of September every year, the environment
statement report for the financial year ending 31st march in the prescribed Form-V as per

?3 3 the provision of rule 14 of the Environmental (Protection) Second Amended rule 1992.

applicant shall obtain Consent to Operate from Maharashtra Pollution Control Board
3e re commissioning of the project.

VIKHR BUSIN
am) /QMS.PO6_F01/00

/ This certificate is digitally & electronically signed.
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BRIHANMUI\%&?MUNICIPAL COPORATION

Office of the Assistant commissioner ‘S’ Ward

t ‘5 fice Bldg., ncar Mangatram .
Office of the Assit Commissioner, *5” Ward of .
Petrol Pump, 1.B.S. Marg, Bhandup (W), Mumbai: - 400 078

NoACSIOD! 1597 [Gen/B&F/ dd. 8 (1] 2024

STOP WORK NOTICE
(u/s 354(A) of MMC Act)
To.
All Owner/Developer/Contractor,
PO cily wk id

CTS Mo . liofA 1tofi to 3 )2 Ef1
L.BS Poad , vikhmli (E) 33

Sub:- To stop ongoing demolition / construction work for failure to comply the
guidelines issued to mitigate the air pollution.

Ref:- 1) Hon’ble High Court PIL No. 03 /2023
2) Guidelines dtd. 25.10.2023 under no. MGC/F/1102 & HE/DP/229/Gen

2024-25issued by Hon’ble Municipal Commissioner for Air Pollution
Mitigation.

Your attention is invited to the site visit of this office staff & direction / Guidelines given
for Mitigation of Air Pollution under no. MGC/F/1102 dtd. 25.10.2023 & CHE/DP/229/Gen
2024-25 issued by Hon’ble Municipal Commissioner .

During the site visit of this office staff on dated ! 1] 20 28, it is observed that, in spite of
instructions / guidelines of Hon’ble Municipal Commissioner you have not complied the
requirements which are mentioned below: -

Building Construction Material not covered with Tarpaulin sheet/green cloth
- Water fogging & Sprinkling arrangement is not available on site.

Vehicle Tyre washing arrangement not seen on site

Building is not covered with Green cloth.

Access road is not clean & maintain.

Metal sheet / Tin sheets are not installed around periphery of site or plot w/r.

Failure to comply the above requirements compels to issue the ‘STOP WORK NOTICE’.

As such this notice is issued to stop the ongoing work with immediate effect till
compliance / fulfilment of the requirements mentioned above within next 03days, failing which
action deem fit as per MMC Act, MRTP will be initiated including sealing of site under reference.
Further FIR will be register against developer/ owner for serious lapses which may please be
noted.

Your faithfully,

Assistant Engine%ward Ve
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- 2\#’— WARARASHTRA  MAHARASHTRA POLLUTION CONTROL BOARD g\"‘ f
W R LiFE
e

UL/ Tel: 24016239 / 24015269

A A

W% FraieT, Huk / Regional Office, Mumbai Lifestyle for
AVIronme:
WA ulge, ¥ Ao, e R AR, Mo g e,
Kalpataru Point, 2nd floor, é?;. uov-t;;::g;ma. Near Sion Circie, $¢1 / Email: romumbai@mpeb.gov.in
: i | SRS | Website: www.mpcb.gov.in
-0V

¥uuzary

167 1954

4

No: MPCBIROMIPD! 2605 | s poor, Date: (¢705/2026
To,

M/s. VIKHROLI BUSINESS CITY PRIVATE LIMITED

CTS No. 110A, 110/11 to 37, 112/E/1, 112/E/3 & 112/E/4, 109,109/

Village Hariyali, LBS Marg at Kanjurmarg (W), Mumbai-400013.

Sub: Proposed directions u/s 33A of the Water (Prevention & Control of
Pollution) Act, 1974 & 31A of the Air (Prevention & Control of Pollution)
Act, 1981

Ref: 1. Consent to Establish granted by the Board on 11/07/2023.
2. Visit of Board officials at aforesaid project site on 23/04/2026.
3. Legal Proposal submitted by SRO Mumbai-Hil , MPCB-
LEGAL_ACTIONS-240426011.

WHEREAS, the Maharashtra Pollution Control Board has granted Consent to
Establish u/s 25 of the Water (Prevention and Control of Pollution) Act, 1974 and u/s 21 of the
Air (Prevention and Control of Pollution) Act, 1981 & Authorization under Rule 6 of the
Hazardous and Other Wastes (Management and Trans-boundary Movement) Rules, 20186,
which is valid upto commissioning of the project, subject to certain terms and conditions.

AND WHEREAS, it was also obligatory on your part to provide adequate and efficient
pollution control devices and take adequate measures to control air and water pollution, so as
fo achieve the consented standards. .

AND WHEREAS, to investigate the compliant Board officials visited your
project site on 23/04/2026 and reported the following non-compliances.

1. You have not provided barricading of 25 feet high tin/metal sheets around the periphery
of construction projects.

2. You have not provided water sprinkling system during loading and unloading of
materials at the construction sites (use of stationary/ mobile anti- smog guns) to control
the air emissions.

3. The water sprinkling is not done on debris / earth material etc. which is prone to
generate airborne particulate matters at all construction sites without fail.

4. You have not installed display Board at the Main Gate, it is within the premises.

5. The Construction and Demolition (C & D) waste generated within the premises / site
of work is not transported to designated unioading site and record of the same is not
produce

6. The loose soil, sand, construction materials and debris not stored in demarcated
dedicated area and not properly barricaded, not fully covered with tarpaulins.

Daily cleaning is not carried out of major roads for removal of dust by using vacuum
sweeping or water sprinkling, brushing. brooming and sweeping.
-2
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i

7. You have not provided vehicle tyre wshing facility at ail exit points of construction sites.

8. Dust ladder tyres of construction material carrying vehicles moved on public roads
without tyre washing, which leads to dust emission on roads.

9. You have provided 3 nos of smog gun at site. However, one is broken and other Two
was not found in operation.

10. Heavy noise felt in the premises due to pneumatic drilling operation at first floor
concrete.

11. Acoustic enclosures are not provided to Compressor operated on diesel.

NOW THEREFORE, in the exercise of the power confirmed by the Board upon me u/s
33A of the Water (Prevention & Control of Pollution) Act, 1974 & u/s 31A of the Air (Prevention
& Control of Pollution) Act, 1981 following proposed direction are issued against your project
as to,

1) Why stop work order shall not be issued to ongoing construction activity?

2) Why the competent authorities shall not be directed to disconnect water &
electricity supply to stop your construction activity?

3) Why legal action shall not be initiated against your construction project for
violations of various Environmental enactments?

You are hereby given an opportunity to respond within 7 days from issuance of these
directions, failing which, MPCB will initiate further legal action against your project without
giving any further notice in accordance with the provisions of the Water (prevention & Control
of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981, which please
note.

For & on behalf of MPC Board
:ﬂ/\qc{
(Sujit Dholam) o
Regional Officer, Mumbai il =,
Copy submitted to:- ;
Regional Officer (BMW), MPC Board, Sion, Mumbai - for information. :
Copy to: ;

1) Sub Regional Officer, MPC Board, Mumbai -1il. - He is directed to serve copy of

direction to PP, take necessary follow-up towards compliance of the direction and

submit action taken report.
2) Master File. i
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g L & W Construction Pvt. Ltd.
Date: -20/05/2026

To
Regional Officer, Mumbai
Kalpataru Point 2nd floor,

Opp. Movie Max Cinema,

Near Sion Circle Sion (E), |

Mumbai -400022 |

|
o Subject: - Submission of Details of Air Pollution and Waste Management
Mitigation Measures !

I
Ref: - MPCB/ROM/PD/2605150006 .
Respected Sir/Madam, !

Based on the Guidelines provided by MPCB, we are providing all required provisions\for
Air Pollution Mitigation Measures on Proposed Commercial Building on plot bearing
CTS No 110A,110/11 to 37, 112E/1, 112E/3, 112E/4, 109 and 109/1 of Village Hanyall
LBS Marg at Kanjur (W) Mumbai.

Also, periodically we are submitting compliance to the local Municipal Ward. We have
timely obtained NOC and maintained all records for Solid Wastage Management Als
. as a part of Six-Monthly Compliances we have sub submitted the detailed report to
MPCB. i

[¢]

1 I‘We are enclosing herewith Compliance report and Photos for your reference. We
assiure you that we shall Continue to maintain the Mitigation measures at site.

fhahki’hg '&(ou
Marih s R ' i

Maharashtra Pollution Control Board
Regional Office Mumbai
Kalpataru Faint. 206 7 ioor, Near Sion Circle,
Front of ovie Max Theater, Shiy (East). Mumbai-400 022

CC:-Vikhroli Business City Private Limited
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No: MPCB/ROM/PD/ 2608 |5 ooer Date: |/05/2026
v

Mfsl. VIKHROLI BUSINESS CITY PRIVATE LIMITED

CTS No. 110A, 110/11 to
Village Hariyali, LBS Mar

Sub: Proposed di
Act, 1981

Ref: 1. Consent to

Pollution) Act, 1974

37, 112/EM, 112/E/3 & 112/E/4, 109,109/1
g at Kanjurmarg (W), Mumbai-400013

rections u/s 33A of the Water (Prevention & Controi of
& 31A of the Air {Prevention & Control of Poliution)

Establish granted by the Board on 11/07/2023.

2. Visit of Board
LEGAL_ACTIO

3. Legal Proposal submitted by SRO

officials at aforesaig project site on 23/04/2026.
Mumbai-ill, MPCB-
NS-240426011

WHEREAS, the Maharashtra Polldtion Control Board has granted Consenl to
Estabiish u/s 25 of the Water {Prevention and Control of Pollution) Act. 1974 and u/s 21 of the
ol of Pollution) Act, 1981 & Authorization under Rule 6 of the
Hazardous and Other Wastes (Management and Trans-boundary Movement) Rules, 2016,
which is valid upto commissioning of the Project. subject to certain terms and conditions.

AND WHEREAS, it was also obligatory on your part to provide adequate and efficient
poliution conirol devices and take adequate measures to control air and water pollution, so as
to achieve the consented 4

AND WHEREAS, to investigate the compliant Board officials visited your
project site on 23/04/2026 and reported the following non-compliances.

1. You have not provided barricading of 25 feet high tin/metal sheets around the periphery
of construction projects.

2. You have not provided water sprinkling system during loading and unioading of
materials at the construction sites (use of stationary/ mobile anti- $mMog guns) to control
the air emissions.

produce i
6. The loose soil, sand construction materials and debris not stored in demarcated
dedicated area and not properly barricaded, not fully covered with tarpaulins
Daily cleaning is not carried out of major roads for removal of dust by using vacuum s 1 i
sweeping or water sprinkling, brushing. brooming and sweeping. LY o~
Rl
A 4O 7
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You have not provided vehicle tyre wshing facility at all exit points of construction sites.
Dust ladder tyres of construction material carrying vehicles moved on public roads
without tyre washing, which leads to dust emission on roads.

You have provided 3 nos of smog gun at site. However, one is broken and other Two
was not found in operatian.

10. Heavy noise felt in the premises due to pneumatic drilling operation at first floor

concrete.

11. Acoustic enclosures are not provided to Compressor operated on diesel.

NOW THEREFORE, in the exercise of the power confirmed by the Board upon me u/s

33A of the Water (Prevention & Control of Pollution) Act, 1974 & ws 31A of the Air (Prevention
& Control of Pollution) Act, 1981 following proposed direction are issued against your project
as to,

1) Why stop work order shall not be issued to ongoing construction activity?

2) Why the competent authorities shall not be directed to disconnect water &
electricity supply to stop your construction activity? _

3) Why legal action shall not be initiated against your construction project far
violations of various Environmental enactments?

You are hereby given an opportunity to respond within 7 days from issuance of these

directions, failing which, MPCB will initiate further legal action against your project without
giving any further notice in accordance with the provisions of the Water (prevention & Control
of Pollution) Act, 1974 and Alr (Prevention & Control of Pollution) Act, 1981. which please

note.
For & on behalf of MPC Board
AT 2 G
{Sujit Dholam)
Regional Officer, Mumbai

Copy submitted to:-

Regional Officer (BMW), MPC Board, Sion. Mumbai - for information.
Copy to:

1) Sub Regional Officer, MPC Board, Mumbai -lIl. - He is directed to serve copy of

direction to PP, take necessary follow-up towards compliance of the direction and
submit action taken report.

2) Master File.
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brooming and water sprinkling.

5. Daily cleaning carried out on major roads by sweeping,
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Sr. No. Type of Work
1 Metal sheets around the periphery of construction Site.
Sahg ok
@
F &

Ag W emr

v" We are handing over the area of BMC and as part of this process, we are removing the
hoarding sheets from the existing location and relocate them inside as per the layout
shown in the attached drawing.




Sr. No.

Type of Work

1

Metal sheets around the periphery of construction Site.
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ashtra Pollution Control Board

|

o7

A

§ f‘la}; dat\e of visit : 10/06/2026

- 1<}
125 -Vi‘ é?i by : Shri. Vinod Ramkishan Pawale(FO-Mumban my

Visit Report

IMIS ID : MPCB-UNCONSENTED-0000038840
Industry Name : VIKHROLI BUSINESS CITY PRIVATE LIMITED

Address : CTS No. 1104, 110/11 to 37, 112/E/1, 112/E/3 & 112/E/4, 109, 109/1 of Village Hariyali, LBS Marg at
Kanjurmarg (W), Mumbai

Pincode : 400013
Category : Red (LSI)

Jone ;

N

wisif\§c\hedu|eu On : 09/06/2026

" -.'.

’ﬁsited Industry on :09/06/2026

Email Address of Unit :raghavendra.bhat@adamasbuilders.co.in

Telephone Number of Unit :9108245683

“Siting Criteria : No
Location

Notified Industrial area : No
Detail : BMC

Planning Authority : BMC

Visit For

Visit For : Surprise Applied For : Other

VIKHROLI BUSINESS CITY PRIVATE LIMITED Page 1 of 5
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é

Consent UAN No. Date Validity Capital Investment ~ Verified By

NA 0 NA

Is EC Applicable : Yes Is EC Obtained : Yes EC Detail : EC granted on 12.04.2023

Production Details

Operational
Issue

Product - Quantity(As Unit(As

Name consent) consent) Quantity(Actual} = Unit(Actual) _

Commercial 35816.44 Sq.M 320540.54 Sq.M No
Building
project

Source of water :

1) Surface

Surface Detail : BMC
Authority Permission : BMC

Deviation In:
| Water Consumption : No
Effluent : No

Sewage : No

- Whether Domestical effluent generated

Whether Industrial effluent generated : No : Yes

Industrial
: Domestic Gardening
Process @ Cooling

Generation in

m3/day As per consent 820 0

Actual ! 0

Treatment System

VIKHROLI BUSINESS CITY PRIVATE LIMITED Page 2 of 5



Industrial

Primary :
Secondary :

Tertiary :

Advanced :

Domestic Purpose
a) Generation (in CMD) : 820

b) Disposal : 100% Recycling Process

JVS sample collection (Water)
JVS sample collected for Water : No

Detail : NA

% BN Barcode
‘”'-.'Ng_- «% e Number
Af ollution Aspect
1 }(gils of emission : No
"/. )
Fuel Fuel
#  Source Name Quantity

Record not found.

Previous JVS Records (Water)

355

Domestic

Sewage Treatment Plant

STP Capacity : 900

Sample ~ Sample

2) Differential in existing source of emission : No

JVS sample collection (Air)

JVS sample collected for Air : No

Previous JVS Records (AIR)

Sr. . Barcode
No. Unique id Number

VIKHROLI BUSINESS CITY PRIVATE LIMITED

Payment
Type Subtype Status
Fuel E ::;::;:Int Stack
Unit Installed Height{mtrs)
Detail : NA
Sample Sample Payment
Type Subtype Status

MBBR

COA
Generated

Operational
Issue

COA
Generated

Page 3 of 5



Any NGT / Court order

&3

Is Mandatory : Not Mandatory
Connected to MPCB server : No

Green Coverage : No

Detail : NA

VIKHROLI BUSINESS CITY PRIVATE LIMITED

SO

e Sl i e, £ e bl ' e e S g

.

Page 4 of 5
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':Any Specific Observation : (i) PP has not provided 25 feet high tin/metal sheets around the periphery of M é

construction projects. (i) PP has not provided water sprinkling system during loading and unloading of materials
at the construction sites. (iii) The water sprinkling is done on debris/earth material etc. (iv) The construction
sites has deployed sensor-based air pollution monitors at work site. PP has installed display board at the main
gate within their premises. (v) During the visit, the PP has not provided record about the generation of the
construction and demolition (C & D) waste generated within the premises / site of work transported to the
designated uploading site. (vi) PP has not provided vehicle tyre washing facilities at all exit points of
construction site. (vii) Daily cleaning is carried out of major roads for removal of dust by using vacuum sweeping
or water sprinkling, brushing, brooming and sweeping. (viii) Dust landing tyre of construction material carrying
vehicles moved on public roads without tyre washing, which leads to dust emission on roads. (ix) PP has not
started construction of STP. (x) Huge dust found in the premises and dust found accumulated in the premises.
(xi) 3 nos. of smog gun (fogger cannon) are found in operation at the site. (xii) No heavy noise felt in the
premises due to pneumatic drilling operation at first floor concrete. Acoustic enclosures are not provided to
Compressor operated on diesel. (xiii) Under construction floor are covered with green net / enclosures. (xiv)
Despite issuance of stop work issued by BMC, the construction work of building found in operation.

L]

Sr.

No Legal Action Details Legal Direction/Notice Details
X - Proposed Direction
1 Initiated Byshii Vinod Ramkishan Pawale(F0- | OUtWard No:MPCB/PD/2605150006
Mumbai Ill) L s Issued By:Shri. Pratap Jagtap(RO-Mumbai)
Issued On:15/05/2026
Whether unit complied

Whether unit complied : No

VIKHROLI BUSINESS CITY PRIVATE LIMITED Page 5 of 5
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MAHARASHTRA POLLUTION CONTROL B
MOBILE VAN AMIBIENT AIR MONITORING

Van No: MHO1:EM 6055 : sion mumbai

Latitude : 19.124178"

Longitude :[72.925458°

|Mean

‘-’; Location : [vikhroli Business park kanjur Report Type:
“‘*— Date: 25/04/2026 TO 26/04/2026 Time Base: Hour|
25-04-2026 18:00 165.24 69.78
25-04-2026 19:00 172.36 59.24 |
25-04-2026 20:00 156.24 68.45
25-04-2026 21:00 150.79 71.58
25-04-2026 22:00 173.25 69.65
25-04-2026 23:00 156.85 78.25
26-04-2026 00:00 148.45 68.96
26-04-2026 01:00 130.36 59.32
26-04-2026 02:00 145.89 68.12
26-04-2026 03:00 110.25 48.68 |
26-04-2026 04:00 109.74 45.68
26-04-2026 05:00 119.34 55.78
26-04-2026 06:00 145.95 65.76
26-04-2026 07:00 163.58 81.72 '
26-04-2026 08:00 170.25 79.75
26-04-2026 09:00 159.34 82.35
26-04-2026 10:00 148.23 65.98
26-04-2026 11:00 153.97 71.56
26-04-2026 12:00 130.25 56.79
26-04-2026 13:00 150.24 65.76
26-04-2026 14:00 172.34 75.79 |
26-04-2026 15:00 167.32 83.59 '
26-04-2026 16:00 149.35 72.89 I
26-04-2026 17:00 161.34 80.59

: 3 15.68 | 1
Date & Time 26-04-2026 04:00| 26-04-2026 04:00
i L masd o i it
Date & Time 25-04-2026 22:00| 26-04-2026 15:00

Sampling Done By :
ENVEA INDIA PRIVATE LIMITED.
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MAHARASHTRA POLLUTION CONTROL BOARD

AT,
s MOBILE VAN AMBIENT AIR MONITORING
R — Van No: MHO1:EM 6055 : sion mumbai T Latitude : 19.124178° Longitude :|72.925458°
\"" Location : |vikhroli Business park kanjur Report Type: Mean
". Date: Time Base: Hourly
ate & Time | PMAL L i . e . . _Remark |
e 3 < : e .

26-04-2026 18:00 156.24

26-04-2026 19:00 170.24

26-04-2026 20:00 167.24

26-04-2026 21:00 176.24

26-04-2026 22:00 153.48

26-04-2026 23:00 145.34

27-04-2026 00:00 133.24

27-04-2026 01:00 127.25

27-04-2026 02:00 102.35

27-04-2026 03:00 107.35

27-04-2026 04:00 95.34

27-04-2026 05:00 110.28

27-04-2026 06:00 128.35

27-04-2026 07:00 156.27

27-04-2026 08:00 178.32

27-04-2026 09:00 182.54

27-04-2026 10:00 172.34

27-04-2026 11:00 148.36

27-04-2026 12:00 159.35

27-04-2026 13:00 137.15

27-04-2026 14:00 173.25

27-04-2026 15:00 149.35

27-04-2026 16:00 157.35

127-04-2026 17:00 174.24

T
R

ale & Time

27-04-2026 04:00

B 2.76

27-04-2026 09.00

Sampling Done By :
ENVEA INDIA PRIVATE LIMITED.



